
 हǐरयाणा ͪवधान सभा 
 

शुĐवार, 19 Ǒदसàबर, 2025 को 10.30 बज ेĤात: ͪ वधान भवन, चÖडीगढ़ मɅ हǐरयाणा ͪ वधान 

सभा के हाल मɅ होने वालȣ हǐरयाणा ͪवधान सभा कȧ बैठक कȧ काय[सूची (Ĥथम बैठक)। 

I. Ĥæन। 

 पथृक सूची मɅ दज[ Ĥæन पूछे जाएंग ेतथा उƣर Ǒदए जाएंगे। 

II. शूÛय काल। 

III. नेवा पोट[ल के माÚयम से वष[ 2025-2026 के ͧलए अनुपूरक अनुमान (दसूरȣ ͩकèत) तथा 

उन पर ĤाÈकलन सͧमǓत कȧ ǐरपोट[ Ĥèततु  करना । 
 

(i) ͪवƣ मğंी 2025-2026 के ͧलए अनुपूरक अनुमान (दसूरȣ ͩकèत) 

Ĥèतुत करɅगे। 
(ii) चेयरपस[न, 

ĤाÈकलन सͧमǓत 

2025-2026 के ͧलए अनपुूरक अनुमान (दसूरȣ ͩकèत) पर 
ĤाÈकलन सͧमǓत कȧ ǐरपोट[ Ĥèतुत करɅगे। 

IV.         2025-2026 के अनुपूरक अनुमान (दसूरȣ ͩकèत)। 

           1.   राÏय के राजèव पर Ĥभाǐरत åयय के अनुमानɉ पर चचा[। 
           2. अनुपूरक अनुदानɉ के ͧलए मांगɉ पर चचा[ तथा मतदान। 
मांग 
सÉंया 5 

एक मंũी Ůˑाव करŐ गे िक एक अनुपूरक धनरािश जो राजˢ खचŊ के 

िलए ₹75,00,00,000/- से अिधक न हो, मांग संƥा 5 - गृह (गृह 

रƗी एवं नागįरक सुरƗा)/ जेल (कारागार)/Ɋाय Ůशासन 

( उǄ Ɋायालय / अिभयोजन / एजीओटी/कानूनी सेवा 

Ůािधकरण) के सɾɀ मŐ 31 माच[, 2026 को समाɑ होने वाले 

वषŊ के भुगतान के Ţम मŐ आने वाले खचŘ को चुकाने के िलए 
राǛपाल को अनुदान की जाए। 

अनुपूरक 
अनुमान 
2025-26 

(दूसरी िकˑ) 

पृʿ संƥा  
5-9 

मांग 
सÉंया 6 

एक मंũी Ĥèताव करɅगे ͩक एक अनुपूरक धनराͧश जो राजèव खच[ के 

ͧलए ₹8,00,000/- से अͬधक न हो, मांग सÉंया 6 - िवȅ तथा 

सं˕ागत िवȅ और ऋण िनयंũण / आपूितŊ एवं िनपटान / 

आयोजना तथा सांİƥकी (डीईएसए) के सàबÛध मɅ 31 माच[, 

2026 को समाÜत होने वाले वष[ के भुगतान के Đम मɅ आने वाले 

खचɟ को चकुाने के ͧलए राÏयपाल को अनुदान कȧ जाए। 

अनुपूरक 
अनुमान 
2025-26 

(दूसरी िकˑ) 

पृʿ संƥा  
10-13 
 

मांग 
संƥा 7 

एक मंũी Ůˑाव करŐ गे िक एक अनुपूरक धनरािश जो पंूजीगत खचŊ के 

िलए ₹110,00,00,000/- से अिधक न हो, मांग संƥा 7 - राǛ 

सरकार Ȫारा कजŊ तथा पेशिगयां के सɾɀ मŐ 31 माच[, 2026 को 

समाɑ होने वाले वषŊ के भुगतान के Ţम मŐ आने वाले खचŘ 
को चुकाने के िलए राǛपाल को अनुदान की जाए। 

अनुपूरक 
अनुमान 
2025-26 

(दूसरी िकˑ) 

पृʿ संƥा  
14-16 



मांग 
सÉंया 10 

एक मंũी Ůˑाव करŐ गे िक एक अनुपूरक धनरािश जो राजˢ खचŊ के 

िलए ₹427,19,20,000/- तथा पंूजीगत खचŊ के िलए ₹2,00,000/- से 
अिधक न हो, मांग संƥा 10 - कृिष एवं िकसान कʞाण / 

बागवानी / पशुपालन और डेयरी िवकास / मȘ पालन / 

खान एवं भूिवǒान / पयाŊवरण, वन एवं वɊजीव के सɾɀ 

मŐ 31 माच[, 2026 को समाɑ होने वाले वषŊ के भुगतान के Ţम 

मŐ आने वाले खचŘ को चुकाने के िलए राǛपाल को अनुदान 
की जाए। 

अनुपूरक 
अनुमान 
2025-26 

(दूसरी िकˑ) 

पृʿ संƥा  
17-32 
 

मांग 
संƥा 11 

एक मंũी Ůˑाव करŐ गे िक एक अनुपूरक धनरािश जो राजˢ खचŊ के 

िलए ₹5,00,00,000/- से अिधक न हो, मांग संƥा 11 – 

सहकाįरता /  खाȨ नागįरक आपूितŊ तथा उपभोƅा मामले के 

सɾɀ मŐ 31 माच[, 2026 को समाɑ होने वाले वषŊ के भुगतान 

के Ţम मŐ आने वाले खचŘ को चुकाने के िलए राǛपाल को 
अनुदान की जाए। 

अनुपूरक 

अनुमान 
2025-26 

(दूसरी िकˑ) 

पृʿ संƥा  
33-35 

मांग 
संƥा 12 

एक मंũी Ůˑाव करŐ गे िक एक अनुपूरक धनरािश जो राजˢ खचŊ के िलए 
₹1,00,000/- से अिधक न हो, मांग संƥा 12- िशƗा (माȯिमक/ 

Ůाथिमक)/ उǄ िशƗा (उǄ / तकनीकी / िवǒान तथा 

ŮौȨोिगकी)/मिहला एवं बाल िवकास के सɾɀ मŐ 31 माच[, 

2026 को समाɑ होने वाले वषŊ के भुगतान के Ţम मŐ आने 
वाले खचŘ को चुकाने के िलए राǛपाल को अनुदान की जाए। 

अनुपूरक 
अनुमान 
2025-26 

(दूसरी िकˑ) 

पृʿ संƥा  
36-38 

मांग 
संƥा 16 

एक मंũी Ůˑाव करŐ गे िक एक अनुपूरक धनरािश जो राजˢ खचŊ के 

िलए ₹1,39,00,000/- तथा पंूजीगत खचŊ के िलए ₹3,01,00,000/- से 

अिधक न हो, मांग संƥा 16 -  सामािजक Ɋाय, सशİƅकरण /  

अनुसूिचत जाितयो ंतथा िपछड़े वगŘ का कʞाण एवं अȶोदय / 

भूतपूवŊ सैिनको ंका कʞाण के सɾɀ मŐ 31 माच[, 2026 को 

समाɑ होने वाले वषŊ के भुगतान के Ţम मŐ आने वाले खचŘ 
को चुकाने के िलए राǛपाल को अनुदान की जाए। 

अनुपूरक 
अनुमान 
2025-26 

(दूसरी िकˑ) 

पृʿ संƥा 
39-45 

मांग 
संƥा 17 

एक मंũी Ůˑाव करŐ गे िक एक अनुपूरक धनरािश जो राजˢ खचŊ के 

िलए ₹533,63,00,000/- तथा पंूजीगत खचŊ के िलए 
₹260,02,00,000/- से अिधक न हो, मांग संƥा 17 - लोक िनमाŊण 
(भवन व सड़कŐ )/ पįरवहन / नागर िवमानन के सɾɀ मŐ 

31 माच[, 2026 को समाɑ होने वाले वषŊ के भुगतान के Ţम मŐ 

आने वाले खचŘ को चुकाने के िलए राǛपाल को अनुदान की 

जाए। 

अनुपूरक 
अनुमान 
2025-26 

(दूसरी िकˑ) 

पृʿ संƥा 
46-72 
  

मांग 
संƥा 18 

एक मंũी Ůˑाव करŐ गे िक एक अनुपूरक धनरािश जो राजˢ खचŊ के 

िलए ₹60,00,00,000/- तथा पंूजीगत खचŊ के िलए ₹69,00,00,000/- 

से अिधक न हो, मांग संƥा 18 - सूचना, लोक संपक[ , भाषा एवं 

सèंकृǓत / मġुण तथा लेखन सामĒी के सɾɀ मŐ 31 माच[, 2026 

को समाɑ होने वाले वषŊ के भुगतान के Ţम मŐ आने वाले 
खचŘ को चुकाने के िलए राǛपाल को अनुदान की जाए। 

अनुपूरक 

अनुमान 
2025-26 

(दूसरी िकˑ) 

पृʿ संƥा 
73-76 



मांग 
संƥा 19 

एक मंũी Ůˑाव करŐ गे िक एक अनुपूरक धनरािश जो राजˢ खचŊ के 

िलए ₹3346,97,00,000/- तथा पंूजीगत खचŊ के िलए 
₹60,00,00,000/- से अिधक न हो, मांग संƥा 19 - ऊजाŊ िवभाग 
( िवद्युत / नवीन एवं नवीकरणीय ऊजाŊ)/ उȨोग एवं 

वािणǛ / एमएसएमई / िसंचाई एवं जल संसाधन के सɾɀ 

मŐ 31 माच[, 2026 को समाɑ होने वाले वषŊ के भुगतान के Ţम 

मŐ आने वाले खचŘ को चुकाने के िलए राǛपाल को अनुदान 
की जाए। 

अनुपूरक 
अनुमान 
2025-26 

(दूसरी िकˑ) 

पृʿ संƥा 
77-92 

मांग 
संƥा 20 

एक मंũी Ůˑाव करŐ गे िक एक अनुपूरक धनरािश जो राजˢ खचŊ के 

िलए ₹10,12,00,000/- तथा पंूजीगत खचŊ के िलए 

₹656,04,00,000/- से अिधक न हो, मांग संƥा 20 - नगर तथा 

Ťाम आयोजना / शहरी सɼदा (शहरी िवकास)/ शहरी 

˕ानीय िनकाय(˕ानीय सरकार)/ िवकास और पंचायत 

(Ťामीण िवकास)/जन ˢा˖ अिभयांिũकी के सɾɀ मŐ 

31 माच[, 2026 को समाɑ होने वाले वषŊ के भुगतान के Ţम मŐ 

आने वाले खचŘ को चुकाने के िलए राǛपाल को अनुदान की 
जाए। 

अनुपूरक 
अनुमान 
2025-26 

(दूसरी िकˑ) 

पृʿ संƥा 

93-110 
 

   

 
V.      Ǔनयम 84 के अधीन Ĥèताव पर चचा[ ।  

1. Įी घनæयाम दास, एम.एल.ए., 
2. Įी योगीÛġ ͧसहं राणा, एम.एल.ए. । 
 

ͩक राçĚȣय गीत “वÛदे मातरम’्’ कȧ 150 वीं वष[गांठ 
पर चचा[ कȧ जाए ।  

 
 
चÖडीगढ़:            राजीव Ĥसाद, 
18 Ǒदसàबर, 2025.             सͬचव।  
 



HARYANA VIDHAN SABHA 
 

LIST OF BUSINESS FOR THE MEETING OF THE HARYANA VIDHAN SABHA TO BE HELD 
IN THE HALL OF THE HARYANA VIDHAN SABHA, VIDHAN BHAWAN, CHANDIGARH, ON 
FRIDAY, THE 19TH DECEMBER, 2025 AT 10.30 A.M. (FIRST SITTING).  

 

I.  QUESTIONS. 
          Questions entered in the separate list to be asked and answers given. 
 
II. ZERO HOUR 
 
III.   PRESENTATION OF SUPPLEMENTARY ESTIMATES (SECOND INSTALLMENT) 

FOR THE YEAR 2025-2026 AND THE REPORT OF THE COMMITTEE ON ESTIMATES 
THEREON THROUGH NEVA PORTAL. 

 
(i)  THE FINANCE MINISTER  to present the Supplementary Estimates  

(Second Installment) 2025-2026. 
 

(ii)  THE CHAIRPERSON, 
COMMITTEE ON 
ESTIMATES 

 to present the Report of the Committee on Estimates 
on the Supplementary Estimates (Second 
Installment) 2025-2026. 

 
IV.  SUPPLEMENTARY ESTIMATES (SECOND INSTALLMENT) 2025-2026. 

1. Discussion on the Estimates of expenditure charged on the revenue of the State.  
 2. Discussion and Voting on the Demands for Supplementary Grants. 
 

Demand 

No. 5 

A MINISTER to move that a supplementary sum not exceeding 

₹75,00,00,000/- for Revenue expenditure be granted to the 

Governor to defray charges that will come in the course of 

payment for the year ending 31st March, 2026 in respect of 

Demand No. 5 - Home/ (Home Guard & Civil Defence) / 

Jails ( Prisons ) / Administration of Justice  ( High Court 

/ Prosecution / AGOT / Legal Services Authority). 

Supplementary  

Estimates 

2025-26                         

(2nd Installment) 

Page No. 

4-7 

 

Demand 

No. 6 

A MINISTER to move that a supplementary sum not exceeding 

₹8,00,000/- for Revenue expenditure be granted to the 

Governor to defray charges that will come in the course of 

payment for the year ending 31st March, 2026 in respect 

of Demand No. 6 – Finance and Institutional Finance 

& Credit Control/ Supplies & Disposals/ Planning and 

Statistics (DESA). 

Supplementary  

Estimates 

2025-26                          

(2nd Installment) 

Page No. 

8-10 

 

Demand 

No. 7 

A MINISTER to move that a supplementary sum not exceeding 

₹110,00,00,000/- for Capital expenditure be granted to 

the Governor to defray charges that will come in the 

course of payment for the year ending 31st March, 2026 in 

respect of Demand No. 7 - Loans and Advances by State 

Government. 

Supplementary  

Estimates 

2025-26                       

(2nd Installment) 

Page No. 

11-12 

 

Demand 

No. 10 

A MINISTER to move that a supplementary sum not exceeding 

₹427,19,20,000/- for Revenue expenditure and 

₹2,00,000/- for Capital expenditure be granted to the 

Governor to defray charges that will come in the course of 

payment for the year ending       31st   March, 2026 in respect 

of Demand No. 10 - Agriculture and Farmers’ Welfare / 

Horticulture / Animal Husbandry and Dairying 

Development / Fisheries / Mines and Geology / 

Environment, Forest and Wildlife. 

Supplementary  

Estimates 

2025-26                          

(2nd Installment) 

Page No. 

13-24 

 

 



Demand 

No. 11 

A MINISTER to move that a supplementary sum not exceeding 

₹5,00,00,000/- for Revenue expenditure be granted to 

the Governor to defray charges that will come in the 

course of payment for the year ending 31st March, 2026 in 

respect of Demand No. 11- Co-operation / Food Civil 

Supplies and Consumer Affair. 

Supplementary  

Estimates 

2025-26                          

(2nd Installment) 

Page No. 

25-26 

 

Demand 

No. 12 

A MINISTER to move that a supplementary sum not exceeding 

₹1,00,000/- for Revenue expenditure be granted to the 

Governor to defray charges that will come in the course of 

payment for the year ending 31st   March, 2026 in respect of 

Demand No. 12 - Education ( Secondary / Elementary ) / 

Higher Education (Higher, Technical,  Science & 

Technology) / Women and Child Development. 

Supplementary 

Estimates 

2025-26                         

(2nd Installment) 

Page No. 

27-28 

  

Demand 

No. 16 

A MINISTER  to move that a supplementary sum not exceeding 

₹1,39,00,000/- for Revenue expenditure and 

₹3,01,00,000/- for Capital expenditure be granted to the 

Governor to defray charges that will come in the course of 

payment for the year ending 31st March, 2026 in respect 

of Demand No. 16 - Social Justice, Empowerment 

/Welfare of Schedule Castes and Backward Classes & 

Antodaya (SEWA) / Welfare of Ex-servicemen.              

Supplementary  

Estimates 

2025-26                          

(2nd Installment) 

Page No. 

29-34 

Demand 

No. 17 

A MINISTER  to move that a supplementary sum not exceeding 

₹533,63,00,000/- for Revenue expenditure and 

₹260,02,00,000/- for Capital expenditure be granted to the 

Governor to defray charges that will come in the course of 

payment for the year ending 31st March, 2026 in respect of 

Demand No. 17 - Public Works (Building and Roads)/ 

Transport/ Civil Aviation. 

Supplementary  

Estimates 

2025-26                          

(2nd Installment) 

Page No. 

35-56 

   

Demand 

No. 18 

A MINISTER to move that a supplementary sum not exceeding  

₹60,00,00,000/- for Revenue expenditure and 

₹69,00,00,000/- for Capital expenditure be granted to the 

Governor to defray charges that will come in the course of 

payment for the year ending 31st March, 2026 in respect of 

Demand No. 18 - Information, Public Relation, 

Language and Culture/Printing & Stationery. 

Supplementary  

Estimates 

2025-26                          

(2nd Installment) 

Page No. 

57-59 

   

Demand 

No. 19 

A MINISTER  to move that a supplementary sum not exceeding 

₹3346,97,00,000/- for Revenue expenditure and 

₹60,00,00,000/- for Capital expenditure be granted to 

the Governor to defray charges that will come in the 

course of payment for the year ending  31st  March, 2026 

in respect of Demand No. 19 - Energy Department 

(Power, New and Renewable Energy)/ Industries & 

Commerce/ MSME/ Irrigation and Water Resources. 

Supplementary  

Estimates 

2025-26                          

(2nd Installment) 

Page No. 

60-71 

  

Demand 

No. 20 

A MINISTER  to move that a supplementary sum not exceeding 

₹10,12,00,000/- for Revenue expenditure and 

₹656,04,00,000/- for Capital expenditure be granted to 

the Governor to defray charges that will come in the 

course of payment for the year ending 31st March, 2026   

in respect of Demand No. 20 - Town & Country 

Planning / Urban Estates (Urban Development) / 

Urban Local Bodies (Local Government) / 

Development and Panchayat (Rural Development) / 

Public Health Engineering. 

Supplementary  

Estimates 

2025-26                        

(2nd Installment) 

Page No. 

72-85 

 

 
V.  DISCUSSION ON MOTION UNDER RULE 84. 
  

1. Shri Ghanshyam Dass, M.L.A., 
2. Shri Yoginder Singh Rana, M.L.A. 

 THAT THE 150TH ANNIVERSARY OF THE 
NATIONAL SONG “VANDE MATARAM” 
BE DISCUSSED. 

 
CHANDIGARH:        RAJIV PRASHAD, 
THE 18TH DECEMBER, 2025.                                       SECRETARY. 


